Title: Demanded immediate suspension of the two accused Government officials of Jabalpur on the charge of cheating a person of
Rs. 77 thousand against whom an FIR has been lodged in 1992.
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MR. SPEAKER: Hon. Members, today we have a number of Bills to pass and also the Motion of Thanks on the
President's Address. If the House agrees, we can forego the lunch and continue the proceedings.

SEVERAL HON. MEMBERS: Yes.

* Expunged as ordered by the Chair.



